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COUNCIL OF STATE.
Wednesday, 5th March, 1994.

The Council met ih the. Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

MEMBER SWORN:
The Honourable Mr J ames Reu Martin (Bombay : Nominated Officinl).

QUESTIONS AND ANSWERS.

StaTiONs ON THE E. I. RAILWAY UNDER INDIAN SUPERINTENDENTS Ok
StaTiON MASTERS.

112. T HoNouraBLe MRr. ALT BAKSH MUHAMMAD HUSSAIN:
.With referenca to the reply to unstarred question No. 67 of .this Session of
the Legislative Assembly, will the Government be pleased to state the
names of tirst class or special class stations on the East Indxan lewa\
- inder Indian Superintendents or Station Masters? -

Tur HoNouraBLE Mk. D. T. CHADWICK: A statement giving the
names of ‘‘Special>’ and ‘A’ Class stations'on the East Indian- Railway
where Indian Station Masters are employed -is laid ‘on: the table. No
stations on this railway are designated first cls.s& '

List of the “ Special ” and “ 47 Class ctatwu sokere Inmdian' Stotion
‘ Masters are employed on this Railway.

SpretaL Crass. !

- Chandernagore. ~ Lhanbad’

Khana Junction. . ' Bhagalpur and

Giridih. Arrab.

Barakar.

“A" Crass.

Uttarpara, Panagar.

Berampore. Durgapur.

Tarkessur. Kaulti.

Bhadreswar. Jamtara .
Chinsurah. Jasidih Junction.

Katwa. Simultcllah.

Hooghly. +Baidyanath Dham.

Magra. Bdlpur. -

Pandooah. ) Sainthia.

Boinchec. Dubrajpur.

M mari. Suri.

Suktighar. Malhati

Mankar, . ,Azimgunge.

4 ( 851 ) A
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“A"” Criss--contd,

Pakur Hazaribagh Road.
Rajmahal. Naini.

Sakri Ghat, " Munikpur.
Monghyr. Fatehpur.
Bukhtisrpur. Biudki Road.
Digha Ghat. Phaphund.
Behea. Shikohabad.
Dumraon. Kbhurjs Junction.
Buxar. Kharja City,
Sasaram Delhi Shahdara,
Dehri-on Sone. Subzimundi.
Sone East Bank. Sonepat.
Gujhandi. Panipat and
Kodarms. Kurukshstrs Junction

Miniuun Axp Maxnsen Pavy or STarioN SUPERINTENDENTS AND STATION
MasTERS ON THE Easr ‘hmma RATLWAY.

113. Toe Honouramx MR. ALl BAKSH MUHAMMAD HUSGBAIN:
Will the Government be pleased to state : ‘

() the mivimum and the maximuin pay of the posts of Statien
Superintendents and Station Masters;

(b) number of posts of Station Buperintendents and Station Masters
over the East Indian Railway;

(c) the n:i:mbar of posts of Station Superintendents held by Indians;
an
(d) the number of posta of Station Masters held by Europeans and
Anglo-1ndians ?
Tur HoNourasLE Mr. D. T. CHADWICK:

Minimum. Maximum.

. Rs. Rs.
(a) Btation Superintendents ... 550 800
Station Masters v 04 530

(b) Station Superintendents 4; Station Masters 497.

(c) Nil, but there are 7 *‘Special’”’ and 58 “A’'’ class stations on the
railway where Indian Station Masters are employed.

(a) 81.

RETRENCHMENTS IN THE GOVERNMENT OF INDIA SECRETARIAT.
N

114. Tar HoxourapLg Mz. ALI BAKSH MUHAMMAD HUSSAIN:

Will the Governinent be pleased to state the number of posts. retrenched

from the Government of India Becretariats of each of the follb'v"'v'ihg cate-

gories : — :
(a) posts carrying salaries of Rs. 500 and above pér mehsem;

\
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{b) poste carrying salary from Rs. 50 and above up to Rs. 499 per
megsem; and

(c) posts carrying salary of Rs. 49 and downwards up to Rs. 8
~ per mensem?

Tae HoxourasLe Mr. J. CRERAR: The information required by the
Honourable Member is as follows:

(2) 84 (Including the post of second Deputy Secretary in the
Legislative Department which was held in abeyance ‘from
the 8rd April 1928 but has since been revived as a ‘temporary
Ineasure).

(b) 154.
(c) 226.

OVERBRIDGE OR TONNEL AT THE L&EVEL CROSSING, SHIKARPUR.

115. Tre Hoxourarrk Mg. ALI BAKSH MUHAMMAD HUSSAIN :
(@) Is itlg fs;ct that one.of the main roads of Shikarpur, Sindh, crosses the
ralway line

(b) If so, are the Government aware that, owing to the want of an
overbridge or tunnel, carriages and motors are detained at the gates by
watchmen for long hours especially when trains are shunting?

(c) Are the Government aware that, owing to the want of such an over-
bridge or tunnel, human lives are also m danger?

(d) 1f not, will they be pleased to inquire?

Tae HoNourasre Mr. D. T. CHADWICK : (a) Yes.

(b) Carrisges and Motors are inevitably detained at ‘the crossing,
when trains are working across it, but our information is that the deten-
tion is not for long periods.

(c) As the gates are closed, during the period when the crossing is oc-
cupied by trains, and watchmen are also provided to prevent pedestrians
from using the crossing at such times, there is no danger to human hfe.

(zl) Does not arise. *

SHELTER FOR PASSENGERS ON THE PLATFOBRM OF THE SHIKARPUR
RAILWAY STATION.

116. Tue HoNotraBLE Mr. ALI BAKSH MUHAMMAD HUSSAIN:
Is it a fact that there is no shade on the platform of the ralway station,
Shikarpur, Sindh? If so, will the Government be pleased to state the
reasons for not erecting a shade for passengers at that station?

Tae Honourasre Mr. D. T. CHADWICK: It has been ascertained
that no shelter has been provided on the platform of the railway station
at Shikarpur. All important trains pags through at night. Out of 10
passenger trains daily, .only two pass between the hours of 9 a.m. and
5 p.M.  There is ample shelter off the platforin for passengers who may
have oceasion to wait at the station for tx;ains. .

A2
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WaArraNnae RooM AT SHIRARPUR For 1sT AND 28D Crass LADpY PASSENGERS.

117. Tae HoNovrasLe Mr. ALI BAKSH MUHAMMAD HUSSAIN:
(a) Is it & fact that there is only one waiting room for 1st and 2nd class
passengers at the Shikarpur railway station? .

(0) If so, are the Government aware that, owing to the want of & waiting
room for the 1st and 2nd class lady passengers, much inconvenience is
felt by the travelling public of Shikarpur?

(c) Do Government propose to construct another ivaiting room for
1st and 2nd class lady passengers?

Tar HoNouraBLe Mr. D. T. CHADWICK: (a) Yes.

(b) (c). The necessity for a waiting room at Shikarpur for first
and second class lady passengers will be investigated by wne Railway Ad-
ministration. '

LoNnawoop HoTrL, SiMra.

118. Tae HoNovraBLE D. Sk DEVA PRASAD SARVADHIKARY:
(s8) Would the Government please state for what purpose, at what cos
and ‘wher the Longwood Hotel at S8imla was acquivechhre ‘

. (b% Would the Government please state how it has been occupied
since

(¢) Is it a fact that the moet desirable portions of the Hotel are
usually not placed at the disposal of the Legislative Department for the
occupation of the Members of the two Houses of the Legislature, for
whose use the Hotel is supposed to have been intended? .

(d) If this be a fact, would the Government please state who are
allowed to occupy the portions mentioned and at what rent, and how do
such rents compare with the rents paid by the Members of the Legislature?

(¢) Is it not a fact that occupation of these portions of the Hotel by
persons other than Members of the Legislature would seriously interfere
with the occupation of the rcmainder of the Hotel by Members of the
Legislature during the Legislative Session in Simla?

Tne HovouvrasLe Mg. A. H. LEY: (a) Longwood Hotel was pur-
chased for the use of Members of the Legislature in December 1920 at a
cost of 5 lakhs. Since then, a further sum of roughly two lakhs has been
spent in constructing new quarters and improving the old ones.

(b) It has since been occupied partly by Members of the Legislature
and partly by Government officers. It has been found unnecessary and
would be very uneconomical to reserve the whole hotel for Members of
the Legislature.

(c) The question, which are the most desirable portions of the hotel,
is a matter of individual taste. Experience shows that the quarters which
are most sought after are the self-contained oottages. These are reserved
exclusively for Members of the Leg'slature during the Sessions. The only
quarters which are not so exclusively reserved for Members are the upper
flats of what is known as’the old block and the new block. These consist
of rooms in rows approached from a common verandah, and have not the
same amount of privacy as the detached quarters. ‘I'ney are available
for the use of Members of the Legisluture if not ocoupied by Government
officials. - . :
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(@) The quarters referred to are occupied by Government officials on
duty with the Government of India in Simla. The rents charged for these
quarters are shown in the statement which I place on the table.

¢) Government are hot aware that the occupation of the quarters re-
ferred to by. officers of the Government of India interferes with the occu-
pation of the remainder of the hotel by Members of the Legislature. In-
deed in the past ycar applications were not received to the full extent of
the quarters made availnble for Members of the Legislature.

D i

Rents for Quarters in Longwood Hotel, Simla.

Amount Ofd Amo'.'ljnt go:d q { A'mount of | Amonnt of
reut cha-ged | rent char uarter | rent charged | reut charged
Quarter No. 10 membe.:s | to officers No. ! to membars | to oﬂicexgle
per mouth, | per month, ! per month. | per month.
!
: RS R -
|
|
Re. Res. f Rs, Rs.
1. 256 120 28 150 | 60
o w w3 om0
8 . 4 : i 1]
. . 240 120 10 [y e
5 . . 240 120 sz ! 150 )
y 168 "% 3 s 8
8 : 165 1£0 35 145 60
9 . . . 240 120 36 145 45
e om | om | o® w8
1 . . . . 5 3 60
12 . . . . 1565 €0 39 145 60
18 . . . . 145 (¥1) 40 146 60
14 . . . . 163 60 41 145 680
. . . 165 60 42 145 60
16 . . . . igg 663 43 145 45
17 . e . . 44 145 60
b U . . 1565 60 45 145 60
1'l‘;.; . . . ) }g5 - gg :(; 155 60
Lo . . 5] 45 60
:1 B . . }gg qg ’ 4‘8 145 qo
oo 166 o | % 14 %
2\‘ - . .. L B
24 . . . 155 ! 60 51 145 60
7. J . . 156 ! 6o 52 145 45
8 .. ., . 150, | 120 58 145 60
g . . o 150 » J 54 145 60

BILL, AS PASSED BY THE LEGISLATIVE ASSEMBLY, LAID ON
THE TABLE. .

Tee SECRETARY or tHE COUNCIL: Sir, in accordance with rule- 28
of the Indian Legislative Rules, I lay on the table a copy of a Bill to amend
dertain enactments and to repeal certain other enactments which was
passed by the Legislative Assembly at its meeting held on the 1st March
1024, *



ELECTION OF THE SELECT COMMITTEE ON THE AMENDMEN/[
OF THE STANDING ORDERS OF THE COUNCIL OF STATE.

Tae HoNouraBLE T PRESIDENT: Up to 11 o’clock to-day, whisn
was the time fixed for receiving nowinations for the Select Committee
on the Amendment of the Standing Orders, I have only received seven
names, and, as there are only seven Members to be elected, it is unneces-
eary to have an election. I therefore declare the following Members duly
elected to serve on the said Select Comumittee :

The Honourable Dr. Mian Sir Muhammad Shaf,
The Honourable Mr. J. Crerar,

The Honourable Mr. G. A. Natesan,

The Honourable Dr. Sir Deva Prasad Sarvadhikary,
The Honourable Sardar Charanjit Singh,

The Honourable Sir Maneckji Dadabhoy, and

The Honourable Saiyid Raza Ali.

Under the rules it now remains for wme to nominate one of the Chsir-
men of the Council to be n Member, and, if the Right Honourable Sri-

nivasa Sastri will serve on the Committee, I shall have very great
pleasure in nominating him.

Tee Rigut HoNouraeLe V. S. SRINIVASA SASTRI: (Madras: Nom-
Muhammadan): I have great pleasure in accepting the nomination. .

Tre HoNovmaBLe THE PRESIDENT: I then nominate the Right
Honourable Srinivasa Sastri to complete the Committce. The Committee
is then duly constituted under the Sta‘ ding Orders.

Tar HoNouraBLE SARpAk JOGENDRA SINGH: (Punjab: 8ikh): S8ir,
I have the pleasure to move: . .
‘ That this Council recommends to the Governor General in Council . . . ”

DISCUSSION OF THE BUDGET ON FRIDAY AND SATURDAY,
THE 7tu AND 8TH MARCH.

Tax HoNourasLs THE PRESIDENT: Would the Hanourable Membur
mind waiting for one second? I thought the Honourable the Leader of
the House was going to bring a certamn matter before the House, but he
was waiting for me to do so. The point is this. As Honourable Members
are aware, the Budget discussion in this Council is fixed fgr Friday, the
7th. 1t has been represented to me by the Honourable the Leader of
the House, acting, I believe, also on behalf of the Honourable Member w
charge of Education, that the educational authorities of the Delhi Univer-
sity have fixed its Convoocation for the afternoon of that day. As Honour-
able Members are aware, the date for the discussion of our Budget is
fixed by His Excellency the Viceroy. Therefore I have no power whatever
to help in the matter. But if the House unanimously expresses. the
opinion that it desires some other arrangement to be made (and the
arrangement which has been suggested to me is that the House showd
moet on Friday, as at- present arranged, and sit till, say, 1-80 p.m., and
then sit again on Saturday tili 1-80 p.m.), the Council will thus have

( 856 )
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a full day for the discussion of the Budget and wilk alse have an opportunity
of uttending this educational functiom which.is taking place in the Assembly
Chamber. But it must be clearly understood that if there is an objection’
on the purt of even onec Member over this echange in date, I cannot agree
to His Excellency being approached in the matter, and even if His Excel-
lency is approached, the matter rests entirely with him. I daresay the
Honourable the Law Member will be able to assure the House that any
change in date would be within the powers of Hia Excellency. I therefore
desire to invite an expression of opinion from the House as to whether it
would desire action to be taken in the scnse that I have indicated.

Tae HoNouraBLE SIR MANECKJI DADABHOY: (Central Provinces:
Ueneral): Sir, I believe there is general agreement on the subject that
we should avail ourselves of the opportunity of being present at an
important Convocation like that of the Delhi University. I think the
suggestion made by the Leader of the House meets with the sentiments
and opinion of everybody here, and it would be very convenient to all
that the Budget debate should take place on Friday next in the morning
and be postponed then till Saturday. I do mot believe it will eause any
inconvenience to any Member of this House.

Tre HoNoURABLE CoLoNEL Nawap S;r UMAR HAYAT KHAN: (West
Punjab: Muhammadan): I think, Sir, we are all of the same opinion.

Tae HoNouraBLe THE PRESIDENT: I think then that it is the
unanimous wish of the House that that arrangement should be made
subject to the Honoursble the Leader of the House being able to obtamn
His Excellency the Governor General’s orders on the subject.

Tee HoNouraBLE Dr. Mian Sir MUHAMMAD SHAFI: (Law Mem-
ber): 1 will communicate the wish of the House to His Excellency and
1 hope, before the rising of the Council to-day, to be able to communicate
His Excelloncy’s orders in this eonnectien to the Coumcil.

Tae HoxovraBLe THE PRESIDENT: Very good, let"that be so, and
ii the Honouruble the Leader of the House is unable to obtain His Excel-
lency’s orders before we rise to-day, no doubt he will let ws have it to-
morrow. We are sitting to-morrow. .

Tae HowourasLe THE PRESIDENT: The Homourable Sardar Jogendra
Singh—~1 apolog.ze for having interrupted the Honourable Member.

RESOLUTION RE SURVEY OF IRRIGATION POSSIBILITIES
AND THE ORGANISATION OF POWER LIFT IRRIGATION
FROM WELLS.

Tue HoNoURABLE SARDAR JOGENDRA SINGH: Sir, I move:

* That this Council recommends to the Governor General in Council to arrange for
a fresh survey of our irrigation possibilities, both from the rivers and the wells in the
light of scientific advance and to frame a programme particularly providing for the
organisation of power lift irrigation from the wells.”

To the zamindar Members of this House in touch with the land conditions,
to the district officials who have spent fheir days in the villages and o
those who are also interested in agriculture, Y think my Resolution needs
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very little explaration. We all.know that the monsoons are very uncer-
tain. Sometimes we get timely rain but more often they are untimely

and uncertain und when the rains fail the crops die out and we are faced -

with famine. The only possible protection against famine and to guarantze
proper food to the country is to extend irngation to its utmost possible
limits. Those of us who have -had anything to do with famine relief in
the United Provinces or in any other province know what it means whem
the rains fail and the crops die out and thousands of people flock to the
relief works. To them I need not emnphusise the importance of extending
irrigation and making use of the new methods of irrigation which science
has discovered in lifting water or in tapping supplies which now run t.
waste. I think, Sir, on this point I can do no better than quote from
*‘ India in 1922-28 '’ in which Professor Rushbrook-Williams in a very
illominating paragraph sume up the whole position thus:

* In the tropics cultivation can be, and in many cases is, effected by natural rainfall
only, but there are many in which the artificial watering of some portion at least
of the crops is essential. Everv season the ra‘nfall in some }nrts of India is insufficient
to mature the orope; while in other parts of India the rainfall which in a normal year
may be sufficient is liable to uneven distribution throughout the season, or to mich .
serious deficiency as to render the tract concerned famine stricken in the absence of
artificial protection. The Inda. Irrigation Commission, which sat from 1801 to 1903
recorded that between the area in which the annual rainfall is invariably sufficient, lmi
that in which it is so scanty that no agriculture at all is possible without an’ irrigation
system, there lies a tract of nearly a million square miles which, in the absence of
irrigation, cannot ‘be deemed secure against ‘the uncertainty of ‘the seasoms and the
scourge of famine." . :

There are & million square miles unprotected and to these we must

extend irrigation. That is what Professor Rushbrook-Williams points out
in his recent boak, ‘‘ India in 1922-28. "’ -

Again, 8ir, the Irrigation Commission, with which were associated
some of the most remarkable men, men like Sir Denzil Ibbetson, Sir
Muir-Mackenzie, Bir Thomas Higham and Sir Patrick Fagan, men deeply
interested in the promotion of agriculture, came to the conclusion in para-
graph 98 of the Irrigation Commission’s Report as follows:

“ It bas often been urged thst the indirect advantages of irrigstion in India are '

so great and incontestable that the question of the direct £ ial return' which may
be anticipated on the capital outlay is one of minor importance to which very little
regard shonld be paid. is proposition is pot likely tp commend. itself to those who

are responsible for finding the large 8. of money required for the construction and .
maintenance of irriguﬁ‘worh; and 1t seems’ d:s’in“be ‘to form a clear idea‘of the

nature of the indirect advantages which are claimed for irrigation works, and of their
comparative, if not ahsolute/ value to the State in different circumstances. These
advantages arc of three kinds, cach of which must be considered separately :—

(@) The increase in the general wealth and prosperity, of the community. resulti
; -() from the i:mug-in the produced of cultivation due to u-ripytion ";F
in years of normil or more than normal rainfall. :

{b) The effect of irrigation and of large water, storage works in increasing the
humidity of the air, and in raising the level of the underground water-
sapply. o ' o

(¢) The prevention or mitigation of the horrors and the cost of famine.’

I need hardly say more, Sir. Irrigation is the greatest necessity in

..
Oa

India. Since the report of the Irrigation Commission was written, nearly-

twenty years-have gone and a great deal of work that was then put down:
in the programme has beem sccomplished. We have got two or three

new systems of irrigation which Mave brought thousands of acres under .
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cultivation. But the scope is still unlimited. There are new ways :o0
be examined and new areas to be taken into consideration, particularly,
I want to invite the attantion of the House to three things.

One is that ¢ven on the existing systems the abundant monsoon supply
in allowed to ruw to waste. 1 amn assured by engineers, who are in touch
with irrigation possibilities, that the whole of this supply can be utilised.
Those of us who are now concerned in growing cotton for the Empire
know that cotton is one of the main kharif crops, and if the whole of
the supply that is available fromn the rivers during the monscon be
utilised, 1 think that Indin can meet the needs of the Empire in the matter
of cotton. '

Then there is the great and more important question of well irrigation.
The Irrigation Commission in its report pointed out clearly that, thougn
there might be some limit so far as irrigation from rivers was concerned,
yet so far as regards irrigation from the wells, they could casily say that
if the necessary capital and enterprise were forthcoming the irrigation’
from the wells could be quadrupled. That was an opinion arrived at by
the Commission after careful consideration, and, so far as 1 am aware,
1 have not been able to obtain uny figures, whether the recommmendations
of the Commission have been carried out regarding the extension of irriga-
tion from the wells. In the vear under review, the report is not able to
say if any extension has taken place, but it is said therein that in the
report of the Irrigation Commission, which was published some twenty
years ago, it was stated that there were approximately-24 million wells
in India irrigating some 12 million acres. The capital investment on
these wells was probably 100 crores, but since then 1 have not been able
to discover if any extension has taken place. Perhaps the Honourable
Member in charge will be able to enlighten the House what effect has
been given to the recommendations of the Irrigation Commission regard-
ing the extemsion of well irrigation. As I have already pointed out, since
the report was written it has been discovered that lift irrigation even from
the existing wells can double the irrigated area. 1t is impossible for the
villagers to raise the capital to organise power pumping without outside
ussistance and to secure the necessary skill to supervise lift irrigation from
wells. Here again you want expert opinion which will help the Govern-
ment to organisc well irrigation and provide litv irrigation.

The third question, which needs very careful consideration by a com-
mittee of experts, is the question of water-logging in some areas. We
put all the water that is available on the land and most of this water runs
down to the subsoil raising the subsoil levels. It must be within the reach
of engineers to trap this supply and make it available for irrigation. There
again the need for expert opinion is urgently felt. Then, Sir, if I may
hazard ap opinion, in these days when we are all busy with
constitution making and verv often forget the realities of life
not only do the people forget, but I think even the Government of India,
carried away by the eloquence that flows on the floor of the two Houses,
very often forget that the Country nceds something more than mere
eloquence.' The people want something to be done, and things that need
doing in these vears of progress are not being attended to. During the last
five years, in the domain of agriculture and irrigation I have not seen very
much gpeeding up of the programmes. Projects that were before the
Government have certainly been taken up; and some of them have been
carried out, but hardly any attemot has been made. to studv the question
afresh and find out new ways of megting the needs of the hour. The
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brigation Commission in 1800-1801 held that, in order to protect the popu-
lation that we had, it was necessary to have at %feast ‘4 of an acre per
head protected by irrigation. 1 think it is the very lowest estimate which
they madc. The population has since increasvd and the expense of living
and production have also increased, the lowest possible area thereforé that
would protect the population would not be less than one acre per head
of the population. During the last twenty years we have raised the irri-
geted area from ‘12 to ‘9 tor an acre per head. It is progress certainly but
when you look at the immensity of the country, it cannot be sauid that the
progress during the last twenty years has been adequate to the needs
of the country. There is another {actor which 1 want to bring
to- the notice of the House. Sir Ganga Rem who has been .very
carefully considering these questions estinates the production of
cereals in India at 81 million tons and the amount required for
the: country at 79 million tons. The margin left, according to
ban, is only 2 million tons for a population of 819 millions, which means
not even the supply of one month, if the crops fail, and the truth has
forced itself upon the attention of the public whenever the rsins have
failed and famines have followed. . This is & narrow margin. Is the Govern-
ment justified in not increasing production and finding out sll the available
ways and ineans of doing so, so that the whale population of India may be
able to have sufficient food? The extension of the ares under irrigation
to at least one aere per head of the population is absolutely necessary.
Another fact which has been puzzling me is the question of exports of
food grains from India. I have always been a free trader. I believe that
free trade is the bes$ possible way of linking up different countries and
bringing abousé a bettéer understanding between the people. There is one
thing that has come to my notice now which puzzles me. Before the
War India was able to export 4 million tons of cereals. After the War
our exports have not risen over ome million tons, and yet the whole of
the food supply is now absorbed in the country. Is it that before the
War Indis was exporting foodstuffs and starving itself? If it did not
starve iteelf, how waa it possible for it to manage an export of 4 million
tons, while now it cannot export more than ome million tons? One does
not see any signs of any large stoeks being held ih the country? The
whole question of irrigation and agriculture is connected with the question
of food production. As to the question of food production, people who
know the villages kyow how urgent and essential the question is. I think
u very great object lesson was provided by the Baby Show here, for peovle,
who could not go to the villages, had an opportunity of seeing the condifion
in whieh the people outside live. Are vou satisfied with the ocondition in
which they are now living? Do you not want to better their condition,
and, if you do, is there any other way than increasing food productivn, which
means water for crops? Proper irrigation at the proper moment is needed
for the proper growing of the crops. Those of us who are interested in
gardening aend growing flowers know the part that proper watering and
manure play in raising flowers. Crops need the same iuterest and the same
care if they are to be fully grown; that is why our yields are low and un-
certain. Irrigation is not available at the proper time. Even proper.seed is
not available. Without irrigation, proper seed and manures our soil can
never produce all that it should produce. Then, Sir, out of the whole area
under gultivation so far only 57 million acres are irrigated and 235 million
acres are unirrigated That again indigates the immensa field there is, before
the Government and the people, to extend irrigation to the remaining area.

L] ¢
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I think, if we took up the question of bringing waste lands under cultivation

and bringing irrigation where irrigation is not available, we would auto-

matically solve the question of emigration to other countries. We have at
present 130 million -ucres of culturable waste, 59 million acres of unclassed .
forest land. 1f these #rens were brought under irrigation, they would add
immensely to the wealth of the country. Any one who travelled from

Karachi to Lahore 20 years ago will remember the treeless desert which

has now been converted by irrigation and is yielding rich erops. The whole
area is now under cgltivation, and the lands yield millions of maunds of

wheat, cotton and other crops, adding immensely to the wealth of the

country. The same can be done in other parts of India. Irrigation can be

extended from rivers, wells, fromn tanks and in hundreds of other ways.

1f you look at what is going on in America, you will be gurprised that water-
in some places is pumped up from something like 200 feet. Here in

Indis we fight shy of 50 feet. In fact the Agricultural Departments of

various provinces have been talking about tube wells for the last 20 or

30 years, but if you went into the question you would find that the tube
irrigation does mot cover even 20,000 acres in all the provinces taken

together. No attempt has beem made to organise tube well irrigation. It

is not that the tube well fails or the sub-soil fails but there is no organisa-

tion to manage the tube wells and the pumps. The Committee could

propose the necessarv organisation for arranging power pumping under
proper supervision. It is not that we have not an immense water supply.

The Irrigation Commission in their report point out that out of the surplus

flow of 50 million cubic feet of water oniy 8} million cubic feet of water
are used and about 80 per cent. of the supply is allowed to run to waste.

Of course -all this supply cannot be utilised. It depends upon levels and
soils and things of that kind, but a good deal can be used, and it ought to
be used as soon as possible. Therefore I recommend that the Government
may be pleased to appoint a Commission to make recommendations regard-
ing the utilisation of the abundant monsoon supply and to provide for supole-

menting it by irrigation, from wells and tagks. I propose that the Committee
may carry out a careful survey of all our irrigation resources from rivers,

lakes and wells and frame a programme for the next ten years for further
extension of irrigation, and also carry out sub-soil survey and suggest the
best system for orgenising well irrvigation from wells and tube wella by

mechanical means, using electric power and other prime movers. While I
am on the subject of electric power I may mention that Mr. Meares, who
examined the whole question regarding the electric power available in India,
pointed out that there are 7-5 million horse-power available. The Honourable
Member in charge will be able to tell us what action Government have taken
in hamessing this electric power. It has been very often sugrested that
most gf this kind of work should be done by the people, that in other
countries these questions are taken up by private companies and
that Government are not responmsible for carrving out these things.

There may be some truth in that. It may be possible in countries which
are adgquatel_v advanced in organisation, education and intelligence, but
in India we still meed the assirtance of Government in the case of irrica-
tion anq industries connected with acriculture. Our agricultural population,

except in some provinces, as my friends will admit, is heavilv in deht.

Even t!w big landlords are not free from it. The necessarv canital and brain

Fower js not available, but, at the same time, the resources of the country
nre immense and if Government took the lead and started nirmeer work

ther? i}l nd doubt that in a little time a rrent advance would be made,

particularly in the matter of organising well irrigation.
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-There is one more point and I have done. It is often said that some °
of these subjects have been made over to the provinces and that the-
‘Government of India have abdicated all their regponmsibility, so far as
the economc development of the ecountry is concerned. It may be so,
but so far as I oan see the Government retain the power of taking action.
Professor Rushbrook Williams in his ‘* India in 1922-23 ' clearly points
out that the Government have not - entirely shifted responsibility. He
says that *‘ the oconstitution permits the Central Gagernment to retain
control over industrial subjects when they consider such a course to be

’ . 8o, when the Government say that it is a provincial subjeet,
they merely mean that the GGovernment of India do not think it of suffi-
cient importance to take an interest in the subject. For many years, to
my mind, the Government of India must be the vitalising centre and they
must take the initiative in orgamising and developing agriculture and thus
aocelerating the pace of progress. ' :

Tar HoNoURABLE CoLoNEL Nawas 82 UMAR HAYAT KHAN (West
Punjab: Muhammadan): It is my important duty to support this Resq-
lution because 1 am a zamindar and a representative of that class. . Most
of the people of India live on agriculture and there is an Arabic saying
which means that it is the water on which everything lives, men as well
as crops. I will take the point whether this subject is & provincial one
-or not. If we see the Hastern and Western canals of the Jumna, the
river which passes near us, we find that one of them is in the Punjab
and the other in the U. P., but the place where they come from is
one. In the same way though Government has made various pro-
vinces mature has got no limits. There may be rivers which start in
one province and flow in another. So it is no good for each province
to make a separate inquiry. If the Government of India took up the
whole survey they will be able to find out what can be done. For instance
all our rivers in the Punjab thqugh they pass through it eventually go
to thé Bombay Presidency. 8o this subject is really not a provincial
subject in that way. Then, Sir, if each province had to have its own
committee, the expenses would be doubled or trebled. If, on the other
hand, there was one joint Committee for the whole of India, which investi-
gated the matter, 1 think the expenditure would be less, and also there
will be uniformity throughout the country. When they have investigated
the means for one province they have practically investigated for tha
whole of India. Then, Bir, of course the House kmows that we have
been talking about Swarsj. The few péople who are out of employment
who have passed their B.A.'s and M.A.'s have made all this stir beeause
‘they do not get sufficient food—they want all the money, that is, the
<alaries of officials transferred to them. But if you ask a hungry
zamindar, ** Do you want food or do you want Swaraj ', I think the
answer will be ‘* I want food . There will be 99 per cent. who want
food and not the other thing. 8o I think the Bardar 8ahib very ably has

asked for what is wanted by the whole population of India, and that is
food. ‘

Then, again, why is it necessary that there should be a survey of
irrigable tractsa? T know of a cuse myself. There is-a tract of country.
which is already irrigated and, as there is no scope for our engineers,
they always want to re-irriggte it, with the result that a very great portion
.of that country is now. under water and there is danger of more getting
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under water. “8o that. instead of bringing more land under cultivation,
the land which is-now under cultivation would go under water altogether.
"We want water for the land but not so excessive an amount that we cannot

absorh. it.

Therc has been mention made about tube wells. But experience has
shown that tube wells never bring in profit. If one has got any particular
orop which is very dcar, perhaps ome can get profit, but otherwise the
- expenses are more than the income,

At the end, Sir, 1 think that, if the Government decide agaimst the
Resolution, .saying that it is a provincial subject, I hope they will be kind
enough to do ene thing, that is, to send all the proceedings of to-day to
various Governments with a recommendation that they should consider
thig matter rympathetically and do something towards it. '

. Tue HoNourasLe KHAN Bauapvg Nawas Sie MOHAMED MUZAM-
MIL-ULLAH KHAN (United Provinces: Nominated Non-official): Sir,
1 am standing between two difficulties. One is that, if I speak in English,
my speech will not be appreciated as couched in very good language. The
other difficulty is that, if 1 speak in Urdu, although I can speak most
impressively, many Honourable Members, especially my friends " from
Madras, will not understand @ syllable of it. (The Honourable Sir
Maneckji Dadabhoy: ‘‘ You speak English very well.”’) Moreover, in
that case the reporters would boycott me. Therefore, Sir, I am obliged
to spgak in a language which 1 have never been taught.—

Being u native of the United Provinees, and a brother zamindar of the
Honourable proposer, 1 -cordially support and welcome this Resolution.
‘There is really plenty of ‘water but it is not used properly and we have
-not the means to use it go. We, the zamindars, have got no power and
"'no money to get skilful engineers and proper machinery, while the Gov-
ernment can help us easily in this matter. I myself have personal ex-
perience in this respect. In the times of our late Director of Agriculture,
Mr. Hailey, probably the brother of the Honourable Bir Malcolm Hailey,
I was encouraged to start a pumping station, which I did and which was
very prosperous and working very well. But unfortunately the encourage-
ment and support from the Agricultural Department was not so prompt
‘snd encouraging afterwards, probably on- the assumption that I should
thereafter be able to look after the project without any assistance. Of
course, I could look after the project, but I could not engage an engineer:
on Rs. 1,000 or Rs. 2,000 a month with sundry allowances, and I could
not afford the machinery. I could only provide him with local aid but
1 could not provide him with the latest scientific apparatus and so on.
Therefore. I think it is most essential that the Government should give
all the encouragement they can in the matter of the irrigation of most
non-irrigated land. '

Regarding the water, just as my Honourable friend has said, there
were great hopes entertained and much talk about the tube wells. A
scheme was started but it failed, and it failed among others in my own
province. Unfortunately, the great War intervened, and we were told
that the Department could not get the machinery sogn and money was
also scarce, so the project was nearly dropped for the time being and
it has since died a natural death. If only this project of the tube well
could be a Jittle more encouraged, I think this will be a great benefit to
.the agricultural class. Then, Bir,e there are many small rivers called
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naddis. They are not big enough to call for any big project like the
-construction of canals by the Government, but still, if the pumps are
fixed there and some pumping stations are built, the yvillages round about
will get their irrigation from there.

A third thing is {hat there is a lot of what is culled percolation water
along the canals. For instance at the pumping station near my land, to
which I was just referring, there is a lot of such water. If we zamindars
.are encouraged and helped by the Government to start our own pumping
stations, hundreds and thousands of acres of land can be irrigated. But
there 18 only one thing, that is, that we must get this water free as I am
fortunately getting it. But sometimes the Irrigation Department is jealous
-of our getting the water free beeause their own irrigation may be interfered
with and they will get less taxes and less money. If this theory is dis-
-oontimued it would’ be much better, because I think it iz not only the taxes
on land that make Government fat, there are other sources also. It we
got emough food, and a sufficient outturn of our crops, they can get taxes
from a hundred other sources, railways and roads, etc., etc.

~ With these arguments, Sir, if any argument isa necessary to support so
urgent a proposition, I cordially support this Resolution, and at the same
time beg to be excused for my deficiens knowledge of the English language.

Tae Hoxouvmartg Rasa 8i1k RAMPAL SINGH (United Provinces
-Central: Non-Muhammadan): Bir, I rise to support the motion, It is
sn admitted faet that the ecomomic prosperity of the couuntry depends in’
a large measyre on the agricultural development of the country. I do mot
mean $o say that other industries have not also a bearing on, the economic
progress. But it is the agricultural industry and the agriculturul industry
only on which depends the real relief and amelioration of the masses who
are steeped in poverty and destitution. The Government have done & lot
in_peoviding canal irrigation to the country. Vast tracte of land which
-could not be brought under the plough are now yielding crops which it is
~difficult for me to estimate. A very large area, which was subject to the
vicissitudes of the monsoon, is now yielding good crops and better outturn.
The landlords too have not failed to addu:ien' quota in providing facilities
by sinking wells and constructing bunds, and I must say that but for the
periodical settlements and the stringent settlement rules which are more
-cbserved more in their breach than in their application, there would have
been a much larger number of wells now in the country. But, Bir, with
ol the facilities which the Government have provided, with all the wells
and tanks and bunds that exist in the country and that afford security to
agriculture, there is still very large and extensive scope for further improve-
ment, For agricultural industry the chief and essential requisites are
irrigation and manure. The latter can to a certain extent be dispensed
with by adopting what we call rotation of crops. But without irrigation
the future prospects do not seemn to be bright. Now, Sir, it is a belief
in the covmtry that well water is much more beneficial for the crops than
-canal water, and 1 am sure that all the requirements of agriculture cannot
be fully met by canal irrigation. 8o, it is very desirable that Government
shonld now diver{ their attention towards the expansion of well irrigation.
It is necessary that we should now try to utilise the sub-soil water and
-develop the coumtry. Well irrigation is no doubt labouring under some
drawbacks end difficnities. It is daily becoming very expensive and,
nwing to scarcity of labour and wastage, the future progress is not -very
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bright. 1 therefore think it very desirable that Govermiuent .should take
the initiative in the matter and organise a scheme for the expansion of
well irrigation on the Power Lift systemn in the whole country. By this
means I am sure that {(overnment will be doing a real good to the inssses
whose lot at present is nothing but deplorable. I therefore, Sir, very
rtrongly support the Resolution. .

Ture HomovoraBLe Mr. A. H. LEY (Secretary : Department of Industries
and Labour): 8ir, I propose to confine any remarks 1 have to make on
the subject of this Resolution to that portion of it which deals with irriga-
tion from rivers. Questions of well irrigation seem to me to be questions
primarily for agricultural experts, and 1 leave themn to others more com-
petent to speak on the subject than 1 am. Also, incidentally, they are
obviously subjects, 1 think, for Provincial Governments in the first
instance, and I am not very sure myself whether the discussion of a subject
like thie in the Central Legislature is altogether very useful. It may of
course be said that. irrigation is equally a Provincial subject. But there
s8¢ this to remember, that Irvigation is a Provineial reserved subject, over
which the Central Government consequemtly retain powers of superin-
tendence, direction and control, and, therefore, as my Honourable friend
behind me rightly said, the Government of India cannet divest themselver
of responsibility in the matter altogether. I understand that my Honour-
able friend the Mover of the Resolution suggests the appointment of
another Irrigation Commission like the famous Irrigation Commission of
1901-03, the object of which, if 1 understand him rightly, wonlkd be the
discovery of fresh fields for our irrigation engineers to conquer and the
wdditiorr of new ureas to our already rapidly increasing irrigable land. I
should like in the first place to suggest for the consideration .of this
ouncil that the circumstances at the present day are obviously entirely
different from what they were when the Government thought fit at the
beginning of this century to appoint the Irrigation Cominission. At that
time I think I am fairly correct in saying, generally speaking, that grith
the exception of the Punjab Canal colonies, irrigation was more
stagnating. It was thought—wrongly no doubt, but it was thought—
ihat most of the productive works—and when we are talking of irrigation,
we must alwnys remember the distinction between productive works .and
protective works—it was thought that most of them had been constructed,
while at the sume time no general pelicy had been enunciated with regard
to the undertaking of works designed more particularly for protection
-against famine, that is protective works:

‘* The irrigation works '’ .

T am now quoting from the Resolution appointing the Commission :

‘ hitherto constructed by the State in India have on the whole praved dircetly
remmmerative; but it is recognised that the programme of works of this kind may be
approaching completion. * * * As regards new works therefore the main question
is not whether they will be likely to prove directly remunerative, but whether the net
.financial lwrden which they may impose on the State in the form of charges for interest
and maintenance will be too.iigh a price to pay for the protection against famine
which they may be relied on to afford.”

That is a quotation from the Resolution appointing the Commission. 1t
is not surprising therefore that the main énefgics of the Commis-

12 NooY.  gjon at that time were devcted to the investigation of pew protec-
tive works. Now, it is quite impossible, I agree, to over-estimate the benefit
which that Commission did to India. The result hus becn a great stimulus to
irrigation in the last twenty years not only in protective works, but in pro-
ductive works also. It has been certainly found that the idea which seemed
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to have prevailed at one time as to the possibilities of productive works
coming to an end was wrong. What are the figures in the first place as
far as protective works are concerned? In 1908 whea the Irrigation Com-
mission reported, there were only 0 protective works in operation or under
construction in India. There are now nearly 60 and the capital sunk in
them has risen from £2 1nillions to £12 millions—that is, protective works
alone. In the case of productive works also there hus been an equally large
expansion. From 1908 to 1820 the total annually irrigated area from
canals rose from 19 million to 28 million acres, and with works which have
been completed since that date or are now under construction there is
‘anticipsted a further addition to our annually irrigated area of over 10
:nillion acres; and when you recollect that for every acre annually irrigated
2} acres, roughly speaking, are benefited by canal irrigation you will find
that something like 25 per cent. of the total cropped area in British
Jodia is benefited und protected by Government irrigation works. (The
Honourable Sardar Jogendra Singh: ‘‘ Are the figures correct,—25 per
sent.?'’) That js roughly correct. 1 have quoted these figures to show
that I do not think that it is at all right to suggest, as the Honourable
Mover of the Resolution hus suggested, that nothing has been dome or
that not enough has been done during the last twenty years. A vast
deal has been dome: 1 think I am correct in saying that more has been
done during the last twenty yeurs-in India than in any other period in
this or in any other country of the world.

‘Tax HoNourasie Mz. G. A. NATESAN : Was it due to famines?

Tuz HowourarLe Me. A. H. LEY: One of the ideas of irrigation is to
protect against famines. ‘
Let me just briefly for one moment survey as quick? a8 'I can the
position in the various provinces. 1 will only deal with those
inces where the subject is really of prime importance, owing to
climatie or soil reasons. In Madras the Local Government have the great
Cauvery Reservoir Project prepared and ready for submission, which, when
sanctioned, will occupy the irrigation staff of that province for many K:m
to come. In Bombay, of course, there is the Bukkur Barrage e
{and I am surprised nobody seems to have mentioned it—the greatest
irrigation work in the world), at present under conmstruction. They have
also other large projects under contemplation, such as, the Gokak Canal
Extension Scheme. In the Central Provinces there is a large programme
Lefore thein of irrigation development in the rice tracts of that provinoe,
mncluding several works of major importance, which are calculated to
employ their staff for the next fifteen years or so. In the United Pro-
vinces there is the Sarda Canal Scheme, a very large scheme, likely to
occupy the staff of that province for many vears to come. The same
may be said, of course, of the great Sutlej Valley Project in the Punjab,
followed as it possibly will be when staff becomes availuble by other large
schemes such as the Haveli project, possibly also the Thal and the
Bhadra projects . .

Tae HonourasrLe Sarpar JOGENDRA S8INGH: How long have these
projects been maturing?

Tae Howourasrx Mr. A. H. LEY: Some years. My object in making
this brief survey is to show this, that it is an unquestionsbie fact that the

4
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Local Governments, in provinces where the question is of supreme import-
ance, have got well thought out schemes which are now under preparation
or under construction and which will employ them fully during the next
ten or twenty years. I do not think they will evince any desire for any
ruggestions from an outside body for further additional irrigation projects.
I.et me just for one moment also remind the Council of something that
the Retrenchment Committee suid on this subject of Commissions and
Committees of Inquiry. T have no doubt that the Council will recollect
that perfectly well

Tre HoNouraBLE SArRDAR JOGENDRA SINGH: Who has brought
discredit on committees?

Tur HoNourasLe Mr. A. H. LEY: They discussed the Commissions
and Committees of Inquiry that have been appointed in recent years.
They discussed the time and the money which have been devoted to these
Commissions and Comunittees, nnd they definitely recommended that this
rather expensive method of investigating current problems should be
resorted to only in exceptional cases. I ask the House whether, with the
wurvey which I have given of what is now being done and what will be
done within the next ten or twenty vears, such an exceptional case has
arisen us to warrant a fresh Commission of Inquiry now? I say that
it is clear that anything of the kind is quite superfluous. ' My Honourable
friend, the Mover, did make one little statement referring to the advance
in scientific irrigation, and he says that it is necessary that we should
review the situation in the light of that advance. That seemed to me
to be the idea underlying the Resolution. If that be so, I need hardly
say anvthing about that, except to remind him and this Council that
any advance in canal irrigation, any scientific advance in canal irrigation
that there has been in recent years, has been the result of the experience
of the Irrigation Department in India in a field in which India unquestion-
ably leads the world, and that every project which is now designed and
constructed is designed and constructed in the light of that advance.

I do not think that I have anything more to say on this subject. I
have tried to show that every Local Government, to whom the gquestiop-
is of importance, have before them now schemes carefully thought out
by the best experts available, which are likely to occupy them for many
years to come, and any further resurvey of the position at the present
moment will, it seems to me, be wholly superfluous.

Tre HoNourABLE Lara RAM SARAN DAS: (Punjab: Non-Muham-
madan): I rise to support the Resolution. @~ My Honourable friend,
Mr. Ley, has not dealt with the subject of adopting up-to-date methods
for cheap lifting of water from deep wells and rivers which do not fall
under the category of canal irrigation. In the Punjab, Sir, we are very
grateful to the Government for providing us with an inoreased number
of canals and for the good many new projects which are likely to develop
in the course of the next few vears. But, Sir, the fate of those zamindars
vvho have to fall back on the old system of lifting water from wells or
tanks is going from bad Yo worse. Taking the case of the Punjab, every-
bodv cares to go and work on land where he has to put up with the
minimum trouble. The result is that the zamindars and other people
from well irzigated lands are migrating to the new canal colonies. The
share in income of the land owner on those lands which are dependant
upon lift irrigation is becoming less and less. Mr. Ley pointed out that
the Canal Commissicn finished its laours in 1901 and that no more

’ B
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inquiry is necessary at the present juncture. As far as canals are con-
oerned every province has its own projects and has its own experts to
oonsider and report upon them, but this question of lifting water cheaply
from wells, lakes or rivers is an all-India question and is yet unexplored.
I think that, if every Provincial Government has to take action, it will
lead to waste of money and so I think it is quite opportune that this
inquiry should be undertaken by the Central Government and that it should
inform Provincial Governments of the successful new methods of cheap
pumping which have been found to be of great utility and should b2
adopted in each province. In certain districts people sink a large number
of wells and the cost of lifting water from these wells is comparatively
heavy. In the case of lands on a high level, which are situated near the
canals, the lift employed is comparatively expensive, and in case a com-
mittee of experts is appointed, whether of expert engineers or expert
machinists, it could devise some suifable method of putting in a central
power plant from which various zamindars could take their power at a
small cost. This will be very useful. I have experience of tube wells
snd in my own estates I have sunk tube wells of 10 inches diameter. In
case the work is done by means of an independent plant the cost of lifting
water is about three times the ocanal rates. 8o in case some schemes are
devised to put up a central plant at a suitable place to sell power for
water lifting such a central plant, I think, will be a great boon to the
zamindars. The cost of lifting of water by power thus will perhaps be
equal to the cess of the canal flow water and in that way all the high
lands near the canals will be cheaply irrigated. Wherever we have
canal falls electric stations can be established as their running cost will
be trifling and the charge will simply be a matter of return of interest upon
the machinery, which a zamindar will have to pay and he will be able
to get the power at a nominal rate. Such projects have not yet been
considered, and no committee has taken any pains to report on that. I
think, Sir, that this is a matter of great interest for those unfortunate
zamindars who do not happen to ownelands in canal irrigated areas and
whose percentage of population is also considerable. 1 think the question
of a committee to report upon up-to-date methods of lifting water cheaply
should be well scrutinised and adopted. My friend Raja Rampal Singh
said that well water is better than canal water. With due deference in
the Raja Sahib I must say that in the Punjab things are different. Canal
water, owing to silt except in cases where it deposits a good deal of sand,
is always considered mucn better than well water. However, Sir, thit
is a matter of opinion. The Raja Sahib’s experiences may have been
different. With this view I strongly recommend that the committee to
inquire into the possibilities of lifting water cheaply from wells and tanks -
should be appointed.

Tre HoNouraBLE Mr. R. P. KARANDIKAR (Bombay: Non-Mubam-
madan): 1 rise to bear testimony to wkat the Bombay Government has
been doing in the matter of improving agriculture in that provinece. In
years gone by Taqavi advances were made to agriculturists for the purpose
of sinking wells, and there was a time when ti:zre was Do supervision as
regards the use of the money that was borrowed for the purpose of sinking
wells. Part of *he money was discovered to be diverted ‘to liquidating
the debts due by the airiculturistvs and for defraying other expenses, and
later on it was found that these wells were left unfinished or unutilised
and for the matter of that some® of those who took the advances found

[
«

“
€



SURVEY OF IRRIGATION POSSIBILITIES. 369

them not quite useful. While smaller agricultural patches were thus
replenished by water derived from wells, larger efforts were also made.
Wl_xether the works fall under one denomination or other they benefited
agrioulture and they ‘were intended to bemefit agriculture. Artesian wells
could not be worked to advantage in tracts of trap rock where there was
no alluvial strata geologically to be discovered. They were a failure in
some parts when they were attempted. Undoubtedly artesian wells are
found to be working well in provinces where you have got alluvial strata,
1 am speaking of what work has been done by the Bombay Government,
perhaps in consultation with the Supreme Government, and I am not
unmindful of the extreme necessity of improving the chances of agriculture
by wells and by canal irrigation. I wish to direct the attention of the
Local Governments through this House, it possible, to the silt that is
carried away by torrential rainfalls into rivers on to the sea, broadening the
basis of the river and the silting of the creeks as you find along tracts
of land that lie on both sides of the mountain ranges by the Sahyadni,
that mountain which belongs to the Bombay Presidency more particularly,
I claim that very insufficient attention has been paid to this question
of the washing away of the silt. I know that there has been a Land
Revenue Code, but I wish that it was a L.and Administration Code. Whan
the silla officers go out for instance to find out which of the officers have
done the best work in connection with realization of revenue. I wish more
attention could be paid by these respomsible officers to find out exaetly
who was the agriculturist who does not allow the silt of his land to gn
away to the disadvantage of his own land and of the whole country, and
which was the land which was best looked after and cared for. I have
known agricultutists taking pride in the statement that they go
to the land once for the purpose of sowing the seed and again when reaping
the harvest at the end. It is there that agriculture has been failing.
Natural manure, which is supplied to the land by the action of the sun,
is thus lost altogether and there is nothing to take its place. It is,
therefore, necessary that a resurvey in the direction suggested in the
Resolutioft should be made. The attention of Local Governments must
be called to this very important subject, this all-absorbing subject,
especially as we find we take pride in stating that 80 per cent. of the
population of India is agricultural. If that is o, are not the Government
of India agricultural? Can they ever neglect the very source of agricul-
ture, which benefits agriculture to this extent? I should think the
Honourable Mover of this Resolution has given us enough to think of
when he points out how small a margin is left to the agriculturist to
subsist upon being only one month’s extra supply for the whole country
at the end of the year. I doubt very much whether sufficient attention
has ever been paid by the Government of India to this vast and important
subject. And I do think, as the Honourable Mr. Ley has pointed out,
that, as the Government of India have limited control over this important
subject, this Resolution should be adopted in the manner in which it is
possible. Perhaps it may be that the subjeots that are divided between
the Local Governments and the Government of India may come to be
re-adjusted and no doubt, though Irrigation may be left to a certain extent
to the Local Governments, the Government of India can never feel them-
selves justified in divesting themselves of their supervision over this vast
and important subject. There is just this point. We have got protective
works and productive works, and I kpow for certain that the Bombay
Presidency stands foremost in the matter of such works and I have nn
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doubt that the highest authority in the land may find some occasion to
vigit these vast works there. In some irrigation. works, some canals,
~some water is not utilised at its proper value and so it is wasted. Some
fields lie in the water much more than is necessary. All these are neces-
sary consequences of our experience of irrigational activities. I do feel,
Sir, that I would not have risen, but for the purpose of bearing testimony
to the work that is being carried on by the Bombay Government. Bui
at the same time I want to bring home to all Members concerned thsut
"1t is their duty to look after the land and not allow the silt to be washed
into the sea in consequence of the torrential rainfalls.

Tee HowouraBLe S81R NARASIMHA SARMA (Education, Health and
-Lands Member): Sir, as the Member of Government in charge of Agri-
culture and Lands and as one who was in charge of Irrigation for about
three years, I am naturally interested, and very deeply, in this Resolution.
The Government are very gratified that the Council of State has taken
such a very deep interest in one of the essential problems of the country
and they hope that this continued interest will awaken a consciousness in
the minds of the people throughout the country that this is a subject of
"paramount importance and that they should co-operate heartily with the
Government in making agricultural progress a reality, which they cannot
unless there is enthusiasm, continuous, unflagging, enthusiasm, on the
_part of the people, and not merely on the part of the Government. When
T was in charge of Irrigation, I visited almost every province and almost
all the important works, and I paid a visit to some of those magnificent
dams and irrigation works in the Bombay Presidency, and one is gratified
to notice the immense strides in progress that have been made, notwith-
standing the fact that, at first sight, it may seem that the immediate
return on the expenditure involved in some of these large works may not
be appreciably large and may be to a certain extent a burden upon the
tax-payer. The Government, Sir, are not unmindful of the fact that the
margin between production and consumption is very very narrew indeed.
They have always been mindful of that fact. They also know that, especially
in the matter of exports of rice, what India issues by way of export is
Jargelv from Burma, where the production is very much larger than what
can be consumed hyv the people of the province. It is not, therefore, the
extra production of India proper that accounts for the exports of rice
from India, but it is the exports from Burma that figure largely in the
acconnts. With regard to wheat, it is somewhat different and it is here
the fortunate province of the Punjab that accounts largely for the exports
of that cerenl from this country. I have already on a previous oceasion
indicated that there is but one acre or about one acre of land per head of
the population—of cultivated land. And therefore all the efforta of the
people and ‘the Government should be directed towards increasing that
area, towards securing that area against. the vagaries of the seasons.
The Government have not heen in the past, and are not at present, looking
merely to the immediate returns from the expenditure on irrigation works.
They realise the vast amount of indirect good that is done to the country
by the increased production which is the re=ultant of increased irrigational
activitv. With the aid of 27 million acres irrigcated by Government canals
and irrigation works they have been able to produce eraps worth Rs. 17,000
1ukhs. The capitnl expenditure on such works have been, Rs. 8,000 lakhs
and odd, so that, in one vear, thé countrv has been able to reap twice ar
much as the total capital that has heen put into the irrigation works of
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the country. Therefore, it is not owing to any grudging policy on the part
of Government that irrigation has not made greater progress, but on
account of difficulties that must naturally confront any Government,
especially when the ‘Government have not behind them the awakened
‘consciousness of the people and the desire on the part of the people to put
‘their money into these works in order to make progress real and lasting.
The Honourable Mr. Ley has already told you that the Government have
on hand vast irrigation schemes which will keep their officers employed
g0 far as canal irrigation goes. There has been a large increase since
the report of the Irrigation Commission of 1901-8 and in British India
alone, as soon as the works under construction are completed, we may
hope for an increase of about 10 million acres and in the adjoining Indian
Rtates, about 8 million acres, so that we may look forward to an increase
of about 18 million acres in the irrigated area as against 27 from Govern-
ment canals now; and that is a very large factor. As has been pointed
out, this will tax the energies of all the engineers now employed by
Government for a good many years to come. There is hardly any pro-
vince of importance that has been left out of this programme. The
Central Provinces, Bombay including 8ind, the United Provinces, Punjab,
Burma, Madras, all these share in this increased cultivation, and we
have projects to irrigate about 7-4 million acres which projects would have
{0 be taken up after full and further investigation in continuance of the
works under construction. So that, when all these are completed, we
may hope to increase the canal irrigation by 20 million acres, and that is
not an insignificant programme. Very large sums of money have to be
spent and the Government of India, as I have indicated already, have
been always ready and will always be ready to finance any scheme which
may be. brought forward by the Provincial Governments, which are now
directly responsible for the expenditure on such irrigation works. In this
connection I may point out that there is a significant difference between
the position of the Government of India in 1901-83 and the position of the
Government of India now. At that time, the Government of India shared
in the revenue from land. There were hard and fast rules as to what
was productive expenditure and what was protective expenditure, as to
whether protective expenditure was to be met from the famine grant or

otherwise, and there were a number of restrictions as to what had to be

done, and then there was the further fact that the Government of India
could finance these projects only in some order, namely, in the order of
productivity, so that, although Madras and Bombay may have had very
good schemes, still precedence had to be given to a scheme which would
bring in larger returns, and consequently a comprehensive survey of the
whole of India was necessary to put these projects on a proper footing,
ro that the Government of India might know when and how to sanction
ijudiciously the expenditure of money available on these various projects.
Now, the whole aspect is changed. The Government of India have abso-
lutely nothing to do with the income from these productive works and
do not incur any responsibility whatsoever for the expenditure thereof.
There are rules which stipulate the conditions under which the provinces
can borrow and the Government of India have to render assistance to the
provinces in the matter of borrowing, and there the matter ends, apart
from the technical sanction which they have also to give. Consequently,
what they did in 1901-83 by way of instituting a comprehensive survey,
they cannot do at the present moment except perhaps if the provinces
themselves corne forward and ask for such a comprehensive survey. I

would ask Honourable Members to consider for A moment as to whether
L]
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there is need for such a survey. It may be that in 1901-08 public opinion
was not so vocal, and that Government had to bestir themselves and
order an inquiry to know where they were. But now, if you turn over
the pages of any of the Provincial Legislative Council proceedings, you
will find Resolutions being brought forward continuously by non-official
Members urging that district A or district B has been steadily neglected
in the matter of irrigation, that this project might be investigated, that
rroject might be gone into, or a third project might be constructed, so
that yvou have the people themselves stirring up the Government now.
You have their representatives in the various Legislative Councils inducing
their Governments to put forward their maximum efforts for the purpose
of making irrigational activity a reality. There is no suggestion whatsoever
from anywhere that the provinces themselves have been lax in their
efforts in this direction. If there is, the Government of India would
certainly try to induce those Local Governments who have been remiss
in this matter to stir themselves up a bit into greater irrigational activity.
Before the Reforms came into being the Agricultural Board advised the
Government of India to make recommendations to Looal Governments
with regard specislly to well irrigation and pump irrigation. These were
the recommendations:

‘“ Each Local Government in any province where famine conditions ean be mitigated
by wells should have an efficient well-boring department under the charce of an
Agricultoral Engineer. In connection with such well-horing denartment it is recom-
mended that the cost of unsuccessful trial horing should not fall on the individual
landowners in whose land they are made. A systematic survey of the supplies of under-

ground water. which could be tapped by wells or small bores, shonld be undertaken as
soon as possible in areas where famine conditions can be mitigated by wells.”

In respect of this recommendation of the Irrigation Commission, this
survey has not been made, but I know that that is expenditure that is
desirable and its importance has not been fully appreciated and. the Gov-
ernment of India have drawn the attention of the Local Governments
to this aspect of the question and asked them to do what thev could in
these directions for the purpose of improving well irrigation. The reports
of the last Agricultural Committee show that in the Punjab there has
been fairly good activity. The numher of wells which have been success-
fully bored are 858 during the last three years. In the United Provinces,
they are about 850 during the last two years and in Madras about 498.
In the Bombayv Presidency the Mansfield Depth Finder is being used with
success. We have no statistics as regards the number of oil engines pur-
chased and action taken by Local Governments to provide loans for such
purposes. But in districts such as Kaira in Gujarat, pumps are worked
by oil engines and are being widely used. I may state that the Govern-
ment of Madras—I do not know at what stage it is exactly now—had a
large pumping project, the Prodattur pumping scheme, which would irri-
gate 10,000 acres by pumping water from the river Krishna to high level
lands which are not ordinarily irrigable with canal flow irrigation. In the
Central Provinces they had in 1921-22 57 projects in various stages of
investigation. Therefore, wherever vou turn, you will find that there has
been activity, but that does not mcan that either the Government or the
people can rest content with what has been done or what is being done.
We realise as much as vou do the vast importanee of the subject. Tf
more has not been done it is due to the fact that paucity of funds has
been responsible to a certain eytent for the curtailment of steff. In
almost all the provinces there have been agricultural engineers appointed,
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in the Punjab, in the United Provinces, in Bombay, in the Central Pro-
vinces, and in the United Provinces, there are two agricultural engineers.
Therefore, there have been agricultural engineers appointed in almost
every province where such sort of activity is necessary. I wish there
were moore, but we are moving in that direction and we hope as soon ss
funds permit to start at Pusa an engineering course in omder to equip
students for this task of carrying out experiments in irrigation engineering
and for the purpose of supplying agricultural implements and so on—all
sorts of engineering subjects—but what has stoog‘ so far in our way is that
wretched commodity, money of which we are all so much in need. We
hope with better finances that-we shall soon be able to provide the neces-
sary staff for the purpose of encouraging this branch of activity.

Well, Sir, I do not think I need take up any more of your time, but
I ask you, is there any need for a survey on the lines of the survey of
1901-03? I hope I have been able to show that, so far as canal irriga-
tion is concerned, there are projects which will tax the energies of the
engineers for at least ten to fifteen years to come and nothing that we
can do would improve the position. With regard to wells, there has been
an increase of acreage under wells of at least 2 million acres since }908.
The gross area, that is, the area which is grown with more than one crop
under wells, is much larger, but we have not got the figures to show what
it is exactly. The Irrigation Commission themselves considered the prob-
lem as to whether the Government should directly expend money on these
wells and they have rejected it saying that it is not practicable or desir-
able. That is the reason why they bave suggested that the Land Im-
provement Loans Department and other departments of revenue should
encourage, this branch of activity

TeE HoNoURABLE Lana RAM SARAN DAS: What about lifting water
cheaply from wells?

TeE HoNoUuRABLE Si2 NARASIMHA SARMA: I was very much im-
pressed by what the Honourable Lala Ram Saran Das has stated, but
that is a matter between the Industrial Department and the Agricultural
Department of each province. The conditions with regard to wells vary
from district to district, from taluq to taluq and from province to province,
and it is not possible for any Commission to statc what can be done in
the various areas whose conditions totally differ from one another. 1
therefore suggest that this idea of a comprehensive survey may be
sbandoned for the present. We shall certainly circulate to Local Gov-
ernments the desire of this Council for more irrigational activity, for
sustained irrigational activity, in the various directions mentioned in the
Resolution, and ask for information on the subject, and, if there is any
desire evinced by Provincial Governments for more co-ordination, certainly
the Government of India would not be lax in bringing about that co-
ordination. I have myself been trying as_far as possible to bring into
existence an all-India Agricultural Society, consisting of officials and non-
officials, to take up these problems and to give the necessary stimulus
both to the Government and to the people. I hope my non-official friends
will be able to help me with their suggestions so that in this year we
may be able, if possible, to move in that direction. With these words
I join my Honourable friend, Mr. Ley, in thinking that the object of the
Resolution has been achieved and no purpose would be served by pressing it
to a division. We cannot do anything at all. The whole subject is =
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provinoial subject and a provincial reserved subject partly, and therefore I
think that we cannot do more, though I wish we could.

. THE HoNoURABLE SArDAR JOGENDRA SINGH: Sir, I have been much
gratified by what the Honourable Sir Narasimha Sarma has said. It
promises an awakening consciousness in the Government of India as to
the agricultural needs of the country. As the Honourable Mr. Karandikar
very pertinently pointed out, the sooner the Government of India realise
that they are a Government of agriculturists, working for the agriculturists,
depending on the agriculturists, the better fqr the country. I am glad that
the Honourable Sir Narasimha Sarma is anxious to tackle the agricultural
problems.

There are one or two things which the Honourable Sir Narasimha Sarma
said which need a little clearing up. He complained that the Govern-
ment would go forward much more rapidly if there were co-operation com-
ing from the people in helping them forward. T beg to point out very
strongly that that co-operation has been forthcoming all the time. In
fact, we have been pressing the Government of India to go forward and
get out of the ruts into which they have fallen. He said that if co-
operation were forthcoming things would move much more quickly. I
suppose he has not forgotten that in the Punjab and the United Provinces
we have raised all the money required for the projects that we had in
hand, and if there was any difficulty in the way of raising those loans—
some difticulty which was whispered about—the Local Governments com-
plained that it came from the Government of India in the way of raising
loans, but as soon as the Local Governments came into the ‘market, the
whole money required for the purpose was confributed. Then, Sir, the
Honourable Sir Narasimha Sarma said that the Government of India no
longer shared in the land revenues and were therefore not prepared to
take the same keen interest which they did heretofore .

Tae HoxouraBre Sir NARASIMHA SARMA: I did not say keen
interest. I said, would take even a keener interest: only they are not
interested in the revenue or expenditure.

TrE HoNouraBLE SarparR JOGENDRA SINGH: It means that once
you cease to share in the profits you cease to take interest in developing
those projects. But I want to point out to the Honourable Sir Narasimha
Sarma that all the revenue of the Government of India is gathered,—
indirectly it may be,—from land. Shut out the produce from lands in
the country and there will be silence in the streets. You will have no
customs revenue, you will have no railway rcvenue, you will have nothing.
Though it may be that land revenue does not come to the Government
of India directly, the whole of the revenue of the Government does come
from agricultural sources. Another point, Sir, on which the Honourable
Mr. Ley and the Honourable Mr. S8arma, (An Honourable Member: ‘‘The
Honourable Sir Narasimha Barma.’’) The Honoursble Sir Narasimha
8arma laid a great deal of stress, was that the development of irrigation is
limited not by the scope for it, but because the staff at present employed
was fully occupied. T think that is & kind of excuse which this Council
will not be prepared to consider. If there is scope for developing further
irrigation schemes, surely we can employ more officers and go forward.
You cannot stop work because there are only a limited number of men
and they are fully employed. You can surely get more men to do it.
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Then, Sir, coming on to the question of well ‘irrigationF-do not want to
lubour the point. The Honoursble Lala Ram.: Saran Das wvery -cluarly
painted out .where the assistance :-of the .Government is most urgently
required. It is required in orgamising well irrigation. . What happens now
is, as Me. Karandikar pointed out, that most of the money which is made
uvailable for sinking wells is not properly used. The subsoil resourees of
the country have not been surveyed, nothing hus been done in-that direc-
tion. Surely that is where we require Governnent sssistance—to discover
what the subsoil supply is. We must have subsoil surveys and a skilled
stoff that will help in developing and orgunising well irrigation. -

The onc point on which the Honourable Sir Narasimha Sarma laid the
greatest emphasis was that funds were not available for carrving out these
projects If I may sav so, it is not the funds that were wanting; it is
the courage and the enterprise. If there were the necessary courage and
enterprise, funds will surely be fortheoming. 1 have never known that
o loan wds floated and not subscribed. We have floated large loans for
railways, which according to the Acworth Committec’s report, are not giving
a return. When you look at the irrigation projects you find that we
have sunk about Rs. 81 crores capital and our return generally is not less
than 7 per cent., while in some of the provinces some of the irrigation
systems are earning from 40 to 50 per cent. With this profitable invest-
ment being available T do not for n moment doubt that if suflicient
courage and cuterprise were available the money required would be forth-
corming ’

Takr HoxovrasLe Sik NARASIMHA SARMA: 1 referred to private
funds. - ublic funds are availuble at the proper, rate of interest.

Tur HoyovnarrLe Sawpar JOGENDRA SINGH: So far as I am aware
no attempt has been made to provide funds for agricultural purposes. |
do uot quite follow what the Honouryble Sir Narasimha Sarma means by
private funds. It has been said that things have materially changed since
the Irrigation Commission went into the question and so that nothing need
be done. In this particular vear in England the agricultural gquestion is
receiving the most urgent attention. 1 do not for a moment believe that
India has advanced further than England for us to think that there is
nothing more to be done. If EFngland needs a Royal Commission to go
into the agricultural conditions, why should not India also go into the
question fully and thoroughly? 1 now come to what feil from the lips >f
the Honourable Mr. Lev. He quoted figures to indicate the progress that
has been made. The onc thing we do not take into consideration is the
enormous aren and the enormous population with which we deal. At one
time 1 made caloulations myself, and as I was not satisfied with my own
calculations, T went to the Secretary of the Revenue Department to get
fipures properly worked out. and we discovered that four million tons of
exports of cercals only represented a handful per head. When we tqlk
of millions of ‘nores of ‘irrigated land. we forget that many millions are left
unirrigated and untouched. When we talk of the progress that has been
mad:, we forget that the progress during the same period could have
been doubled, if we had taken the offensive instead of being on the defen-
sive.  What we want to do is to take the offensive and go forward and not
ta. be. satisfied ,because 10 willion acres are under irrigation. We must
provide for a 100 million neres in the coting twenty vears

o
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One more point und I have done.. The Honourable Mr. Ley not only on
this occasion but other Government Members also trot out the Incheape
Report against the sppointment of Committees. They have not so far toid'
us, if there is any problem which has to be examined how it is going to
be done, and if you require expert opinion how else are you going to do it
if you do not appoint Committees? If any one has brought discredit upon
the Committees appointed by the Government of India, who is responsible
for that discredit, hut the Government of India themselves? They appoint
Committees, they get expert opinion and then take no action; they
‘writa notes, circulate to the provinces, and spend three or four years in
delaying decigions. That does not show that the Committees are wrong
and that this House is wrong in asking for u Committee to inquire into
problems which can only be dealt with by experts. It is only the Govern-
ment who are to blame in the way they treat these reports. I therefore re-
«commend this Resolution to this Council. It will help the awakening of
the conscience of the Government of India to the need of studying agri-
cultural problems and starting a survey as carly as possible. The great
problem of India is the food problem, and if it is neglected, as has been
done in the past, then this Council and the Government will be neglecting
their primary duty.

Tae HoNouraBtE MR. A. H. LEY: I only wish to say one word. The
Honourable Member in his final words accused the Government of lack
of courage. It is estonishing to me to find that in all the speeches that
I have heard to-day, from my Honourable friend and others on this side,
practically no referance has been made to the enormously great irrigation
works already done o1 now being constructed. He talks of lack of courage:
yet he never even mentioned the Sukkur Barrage and the Sutlej Valley
projects,—two of the greatest irrigation projects in the world; and yet he
accuses us of lack ot courage. .

e HoNourABILE SARDAR JOGENDRA SINGH: T started with saying,
Sir, that a great deal of the work has been done and pointed out the
advance in irrigation that has been made.

Tue HoNouraBLe MR. A. H. LEY: 1 wus trying to combat the state-
ment that we lacksd courage and I say there is no justification for that
statement.

Then he made another comment on what 1 said, namely, that the
work at present in hand, the large programme at preseni in hand for the
Local Governments, is sufficient to employ the staff of the Local Govern-
ients, the irrigation engineers in the country, for the next 10 or 20 years.
He says: ‘“ Well why do not you increase the staff ''? That is the gist of
his argument, I understood. And he goes on to say that one acre per
head of the population should be irrigated,—300 million acres irrigated.
He does not atbempt to see that there are portions of the country, as
18 clear from the Irrigation Commission’s Report, which are unirrigable,
and that the main portions that are irrigable are the alluvial plains of
Northern India. Of course, there are other large portions as well, but you
cannot expect to irrigate every acre all over the country. There are
limits to the irrigation programme.

There is only cne other point I want to make. If he wants money
<traight away to irrigate 800 million. acres, one acre per head of the popu-

t
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dution, that imncans louns of over five hundred million pounds, and it seems
to me u little superfluous to suggest at the present moment that any such
large expansion is possible in the present conditions of the market. That
is all I want to say, Sir, at the present moment. I have only tried to
-show that the Local Governments are doing everything that they possibly
«can. They have got very lnrge schemes of irrigation on hand, and it seems
to me supertluous to suggest thut a resurvey of irrigation possibilities would
‘be weleome to them.

THE HoNouraBuE THE PRESIDENT : ‘‘ The question is that fhe follow-
ing Resolution be vdopted:

‘ That this Council recommends to the Governor General in Council to arrange
for a fresh survey of our irrigation possibilities, both from the rivers and
the wells in the light of scientific advance and to frame a programme
pm]-:,icnlsrly providing for the organisation of power lift irrigation from the
wells,’

The motion was adopted.

DISCUSSION OF THE BUDGET FIXED FOR FRIDAY AND
SATURDAY, I'HE 7rn AND 8ra MARCH, - RESPECTIVELY.

Tug HoxotraerLe Tue PRESIDENT: Has the Honourable the Leader
.of the House any statement to make about Friday?

THeE HoNovrasLe Dr Mian Sip MUHAMMAD SHAFI (Law Member) :_
His Excellency the Governor-General has agreed to substitute the morning
of Friday, the Tth March, and the morning of Saturday, the 8th March,
for the general discussion of the Budget in this Council, instead of Friday,
‘the 7th March, as fixed at present.

Tue HoNounranLe ik PRESIDENT : I think Honourable Members will
find that, if we sit from 11 to 1-30 on Friday and then again from 11 to
1-30 on Saturday, it is obtaining rather more time than we would obtain
«wtherwise.

The Council then adjourned till Eleven of the Clock on Thursday, the
@th March, 1924. ’





